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Special Single Bench

NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH

KOLKATA

C.P.No.12/KB/2016
.LA-62/2016

CORAM: Hon'ble Member (J) Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 23" August 2017, 10.30 A.M

Name of the Company | Tapasiddha Roy & Anr

-Versus-

Chandima Construction Centre Pvt.Ltd. & Ors

Under Section 241/242 B
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23-08-2017 - CP No. 12/KB/2016-1A - 62/2016 - Tapasiddha Roy & Anr Vs. Chandrima
Construction Centre Pvt. Lid. & Ors.

ORDER

The Ld. Counsel on behalf of the petitioners as well as on behalf of the Respondent
Nos. 1. 5 and ? are present. Others are absent.

Respondent Nos. 1,5 and 9 filed their reply to the main Company Petition as well as
reply to |IA No. 62/2016 with copy to the petitioners. It is recorded.

No representation on behalf of Respondent No.7.

No reply has been filed by the Respondent No.7

The Ld. Counsel for the petitioners prays time tfo file rejoinder.

Heard. The petitioner is allowed 3 weeks' time fo file rejoinder, if any.

The Ld. Counsel on behalf of the petitioner also submits that an application has been
fled by Respondent No.8, Punjab National Bank as unnumbered, to which the
petitioners wants to file their objection.

Petitioners are permitted to file objections to the application, if any, filed by the
Respondent No.8.

List it on 13-09-2017.
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K R JINAN
MEMBER(J)




